. /;‘ : IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEW DELHI
0.A. No. 1883/ . 198 9
T.A. No,
DATE OF DECISION 22,9.89
Shri Ajit Kumar Patra Applicant (s)
Shri A. Bhattacharjee, Adyvocate for the Applicant (s)
_ Versus

Uhion of India & Ors Respondent (s)

Naone

Advocate for the Respondent (s)

CORAM :
The Hon’ble Mr. P. Srinivasan, Member (A)
The Hon’ble Mr. T.3. Oberoi, Member (3)

Whether Reporters of local papers may be allowed to see the Judgement ? \ié
To be referred to the Reporter or not ? Z -
Whether their Lordships wish to see the fair copy of the Judgement ? f\( o
To be circulated to all Benches of the Tribunal ? J

W=

JUDGEMENT

This application has come before us For admission

today., Shri A, Bhattachurya, lzarned coumsel for the applicant

H

2, In this application, the agplicant challenges the

has been hsard,

|
ordér of transfer datcd 15.3.89 by which he has bsen transferred i
from Jalpaiguri to Damahéni. Normally this auplication should ‘
have been filed before the Calcutta Bench, Housver, by order |
dated 19.9,1989, the Hon'ble Chairman has directed that this
application be enter-tained in the Principsad Bench and that is

how this has come before us,

3, Sh¥i Bhattacharjee, challenges the transfer order
on a numbsgr of gréunds'likey illness of the applicantts wife;
there being pthers who had remeined in the same station much
longer than the applicaent, the option exercised by the applicant
having bsen disrerarded anl the guidelines toAthe effect that
lineman should not be transfexred beyond a distance of 20 Keile,

not hsving been followed, The applicont has made a represantatlon
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against his transfer ©n 2743.89 to the Telecom District Enginczer,

AJaplaiguri, He has received no reply to this representation, Transfer

ﬁo doub@ is an incident of Eqvernment service, It is for the

admins trative authoritiss to comsider the hazdships of bheir emp Laye es
whén méking trans?ers. Uhen in a case like this a detailed fepresentation
has been submitted, the authorities should leok into the mattér as they
are best suited to do sc and td pa§s suitable orders thereon, Such

representations should not be ignored.

8, ' We, therefore, direct the Telecom District Engineep

Jalpaigutig Respondant No, 3 to this application, to corsider the

‘applicant's representation dated 27.3.89 and if necessary obtain

further information from him in this regard and in the light thereof,

to pass suitablerrders; Till then the order tramsferring the .applicant ,
should pmt be.givéﬁ effect to, 1If the ap@licént is in occupation of

of ficial guarter, he Should.not_be asked to vacate itbtill his

representation as aforesaid is disposed of,

B o The application is disposed of on the above terms at

the stage. of admission itself,
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